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,27-8-9 	Learned counsel Mr.A.K.Roy 

for the applicant. Learned Addl. 
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C.G..C. Mr..K.Choudhury for the 
Y. r (4 t 	

I  respondents. 

6. Mr.A.K. Roy submits that this 

case for Admssjon may be taken 
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• 	 , unlisted to-day for his personal 

convenience. Prayer is allowed. 

Heard Mr.L.K.Roy for 'dmission. 

: • 	 : 

Perused the contents of the appli- 

i 	 r 	 cation and reliefs sought. Appl 
•. 	 'tion is admitted subject to the. 

: decision in M.P.No.117/96 regarOiq  

,-- 	- 	 condonation of delay. 
• 	 - 	 Issue notice on the resn 

'by tegistered post. written 
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Mr. A.K.Choudhury, Addl.C.G.S.C. for 

the official respondents. 

Service reports are awaited. Written 

statement has not been submitted: by any 
respondents. 

List for written statement and 

further order on 22.11.1996. 

AS—r 

Learned counsel Mr.A.K.ioy for the 
applicant submits that requisites he 

already been submitted 	the Tzegistry. 

rA,K.Choudhury, Addl,C.r;,.S.0 for the 

respondents submits that service of 

notices has not completed. Adjourned for 

written statement and further order on 

7-l-97 

4 ethb er 

Lened c05e1 Mr.K.Roy forhe c--- 
applicant. None 

is present for official 

)-0 .L 	 respondents. rvice report still awaited. 
However, Mr.Chou.dhury seeks 1 month time 

c1 
	

to submit written statement for official 

respondents. Allowed, 

LIst for written statement and furthe 
order on 6297. 
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Let the case be listed on 20.2.97. 

Member 	 Vice-Chairman 
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20.2.97 	on the prayer of Mr AK.Roy, . 
7/02i 	 learned counsel appearing on behI'f 

	

- 	 of the appli.cant adjourned to 

3.3.1997. 

Member 	 Vice-Chairman 
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3.3.97 
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This application has been filed after 

the expiry of the period of limitation. 

condonation peti.tion was filed which was withdrawn 

by the applicant on the ground, that ther.e were 

certain defects. Till now no fresh condonation 

petition has been filed. 

In view of the above the application 

is dismissed as barred by limitation. 
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IN THE CEN1RAL ADMINISdIRATIVE 'IRIBUNAL 

(An application under Section 19 of the Administrative 
Tribunal Act, 1985) 

0. A. NO, 	 11996. 

Shri Laxmi Narayan Dcv Purkayastha 

Applicant. 

Versus - 

Union of India & Others. 	..•., Respondents. 
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IN THE CENIRAL ADMINISIRATIVE 'IRIBUNAL 	
d 

G(JWIHAIBNCH :GUWAHATI 

(An application under Section 19 of the Mministrative 
Tribunal Act, 1985) 

-BETWEEN- 
 
- 

Shri Lmi Narayan Dev Purkayastha, 

Inspector, 0/0, Central. Excise,RECII 

P .0 • Digboi, District - Tinsuki a, 

\ 	\ 	
...... App.t ic ant. 

- AND - 

	

1. 	Union of India, represented by the 

Secretary, to the Govt. of India, 

Revenue Depztment, Ministry of 

Finance, New Delhi, 

	

2.. 	The Chairman, 

Central Board of Excise and Customs, 

C-1/3, Pandara Park, 

New Delhi. 

The Collector, 

Custome & Central Excise, 

Shillong, 

- 	4. 	The Secretary., to the Govt. of India 

Ministry of Personnel, Public Cr 1ev-

snces and Pensions, 

) 	 5, 	Ranjit Kumar Sharma 

	

-6., 	Anit Kumar Saikia 
Cont ... 2. 
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Dipak Bhattacharjee 

Arnar Kumar Singha 

Pinaki Sankar Roy 

Dinesh Mohanta 

Partha Sarathi Purkaystha 

Pr an ab Kum ar S anna 

ASwini Kuinar Das 

Jagodish Chandra Das 

Manoj Kurnar Brahma 

Binoy Kumar Baishing 

Padmeswar Pegu 

Naba Kumar Baruah 

Subodh Ch. Basumatary 

?hinta Sonowal 

Bidya Bhusan Saikia 

Kurn Melicia Synnah 

M&hurya Mohon Neog 

Debeadra Nath Doley 

Ganghar, Das 

Bikash Kuinar Saikia 

Debendra Moshahary 

Janes Dohling 

Karendra Nath Dairnary 

Dipak Roy Choudhury 

Saritanu Cha].ia 

Faizuddin Fakir 

Kumud Chandra Deka 

Benu Prasad Joshi 

Muku]. Baruah 

Chandan Kumar Chanda 

Chandan Bjswas 

Dipankar Choudhury 

Pankajial Singha 

Tarun Kumar Singha 

Pannalal Singha 

Srnt, M. Memcha Dcvi 

Waikhom Shyam Kishore Singh 

Swpan Dutta 

Debasjsh Mazuner 

Jarnithogin Haokip 

Nirrnal Med hi 

Abdul Mutajib 
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Sujit Misra 

Syed Tafique Huss4n 

Pabitra Kataki 

Jasabanta Mairnder 

Rajkumar Kajita 

Jatin Cbandra Das 

Debajyoti Sinha 

Gaesh Chandra Sharma 

Joydeep Dutta 

Horn Prasac3 Sharma 

Swapan Kurnar Nath 

Tridip Chandra Roy 

Rahul Sirtha 

Irndadur Rahaman 

Sagar Kurnar Dutta 

Dwigendra Mohan Das 

Nikendra Singha 

Naziruddin 	- 

Sudip Kurnar Dutta 

Hera Chandra Kalita 

Dambaru Borah 

Debeswar Chandi 

Prafutta Kurnar Taye 

Thang Chouilo 

Tusar Kantj Sea 

Niharesh Nandi 

Larho Krejo 

Sakkarn Kilong 

Djljp Kurnar Cogoi 

Bibhuti Bhusan 8orah 

Shy amal Kurnar Dutta 

Asbok Kurnar Chakraborty 

Khagen Borah 

Bijoy Shusan Baruab 

Phani Bhusan Roy 

Dipak Kurnar Deb 

Basudey Bhattachar ice 

Irnranu]. Goni 

Subaèhjsh Guha 

Dilip Kurnar Chettry 

Parag iCurnar Baruah 

Ashjt Chakraborty. 
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Binayak Bhattacharjee 

Ashish Adhikary 

Bjswendu De 

Tarun Ctiandra Mahanta 

Subir Das 

Bjkash Chandra Nath 

Nihar Ran jan Debroy 

Guru Prasad Das 

Bhaskar Kanti Bhattacharjee 

Pannala). Dutta 

Qopeswar Chandra Paul. 

Ajit Mohan Paul 

Mohit kanti Dey 

Mohendr a Dutta 

Mrinal Kanti Goswami 

Lasanka Sekhar Das 

Md, Muhibur Rahaman 

Jagaiindu Das 

Ganesh Chandra Deka 

Pijush Bannerjee 

Kanjial Sahu 

Swapnatur Maianta 

Haripada Roy 

Rabjndra Kumar Borah 

Nijit Kurnar Nandy 

Dharanj Sorah 

Md. Aul Muneem 

Prahiad Borburah 

Rabjndra Pathak 

Narandra Chandra Talukder 

Lokhendra Nath Sonowa]. 

Jitindra Kumar S4kia 

Bolorn Pegu 

Ratneswar Doley 

Jojesh Sonowal 

Jone Oscar Marak 

Priyoram Doley 

Bishnuram Bora 

Smt, Lalohanglianj Sailo 

Dambaro Bhoktiari 

P1 Peter Kujur 

Ajit Debnath 
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Rex Hung Jo 

R.K. Dorendrajit Singh 

Horjtosh Kutnar DOS 

Horeswor . Go swami 

'Sanjoy Kurnar Mazuner 

Budha Pratjm Out to 

Rajkumor Debnath Singh 

Su bir Duttachoudhury 

Rajkumar Shurchandra Singh 

N.G. Rustom Mon 

Vubgzakhup Hangzp 

Sivaji 2 Chand 

Abhijit Dey 

Ratnangshu Chakr aborty 

Phanidhár Kakoti 

Govjnda Nath Kal Ito 

Jatindra Mohan Bora 

Ashim Roy. 

Poilav Locthan Sajkja 

Nirinal. Kumar Dos 

Pranab Kumar Phukan 

Pankaj Kumar Bhattacharjee 
Son jib Kumar Chokraborty 
Bhagirath Baruah 

Bikash Chakráborty 

Nobendu Nor ayan Roy 

Sarat Kumar Sa 

Labendu Sekhar DS 

Kishore Kumar Prasad  

Kail ash Barman 

Tafjruddjn Ahmed 

Binoy Kishore Sharma 

Jayonto Bhattacharjee 

Prasanto Sharma 

Dwipen Chandra Bania 

Babul Mazumder 

Kshjtendu kumar Malakar 
Samjran Das 

L..L. Mate Gats 

James Gujte 

Dipak Mohanta 
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Biren Sarkar 

Lalkhonah Smite 

Kaizadal 

Jayanta Kumar Pattiak 

Kiran Thapa 

Jayanta Banik 

Shedul Ithmed 

Gautam Chandra Mandal 

Ramder Goswami 

Santanu Mukherjee 

Str ingaing Nongbeth 

Biswajit Kar 

Pabitra KuEnat Saikia 

Sunirma]. Das Choudhury 

mit Kumar Sengupta 

Bikash Sarkar 

Niranjan Dhar 

Benu R.anjan Sutradhar 

John Gilbert Kanti 

Amit Dutta 

Pijush Kanti Dey 

Biswajit Paul 

Ajoy Ghosh 

Pradip Kumar Mahanta 

Sashi Prasad Gogoi 

Dilip Kumar Sharma 

Jogodish Chandra Rajbangshi 

Ramendu Dutta 

Hem C hand r a $ ar mati 

Rudolf Valentive Basaiawmoit 

Swapan Das 

Srnt.Zarjna Khan Shadap 

Tapan Kumar Rajkhowaki 

Kishore Rn, Nath 

Tapan Chandra Qayan 

Anthony Pohtmailong 

Hemilton Cooper Mar haniang 

K. Hmar 

Hemanta Prasad Rajkumar 

San joy Das - 
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Sukumar Goswi 

Sudip Kumar Dey 

Shyn Sundar Joshi 

Hiremba Basumatari. 

Premananda Saikia 

Dharrneswar Deka 	= 

Liladhar Paite 

Sj,nan Chjttaranjan Singh 

Thoudam Ng,, Singh 

Nirmal Kumar Sarmah 

Tarun Kthnar Dutta 

Sisir Dey 

Swapan Roy.  

En 
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The respondents No. 5 to 316 are working as  

Inspector of Customs and Central Excise,, 

under Respondent No.3. Hence notice may be 

Served through Respondent No.3. 

Respondents, 

1. Particulars against ,  which this application is 
directed :- 

This application is directed against :-. 

the letter under C,'1o. II(34)i/r_I/91/ 

PtI/15263-302 dated 24.10.94 throuh 

which the impugned seniority list as 

on 21.10.94 is cornunjcated. 

Impugned seniority list as on 21.10.94 

letter under C/No.II( 34) 1/ZF-I/9l/PtI/ 

9466-550(A) dated 27.4.95 through which 

impugned seniority list has been 

firialised. 
= 	

Cont •.. 8. 
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(d) Decision of revenue Board as comiTni-

nicated in the Telex F.No.A..23024/5/ 

92..AD..III.A Dated 04.10 0 94. 

2. kimitati .0a :.. 

• - 	 The applicant declares that this app.. 

lication is delayed for about 4 months and hence sep-

arate application has been made for condonation of 

delay.. 

31 Jurisdiction :- 

The applicant declares that the app.-

lication is within the juriiction of this Hon'ble 

Court, 

4. Facts of the Case : 

Ci) 	 That, the applicant is a citizen of 

India and hence is entitled to all the rights, pro-

tections and previleges guaranteed by the Consti-

tution of India. 

That, the applicant was initially 

appointed as Lower Division C'erk in the department 

of Customes and Central Excise under the Asstt 

Collectorate, Shillong and thereafter promoted to the 

Post of Upper Division Clerk in the month of March 

1979 on fte Officiating basis. He was confirmed as 

'7 
Cont •... 9. 



I 
I 

as Upper Division Clerk with effect from 13.12.81. 

Subsequently, the applicant was appointed as ins-

pector vide Establishment Order No. 122/85 dated 

16.4.85, and confirmed with effect from 29.4.87 

vide Establishment Order No. 81/CON/87 dt.23.11.87. 

Two copies of Orders dated 16.4.85 

and 23.11.87 are annexed herewith as 

ANNEXURE- 'A' &'B'. 

*iii) 	That, the applicant states that the 

relevant recruitment Rule was 75% vacant Posts of 

Inspectors were required to be filled up by direct 

recruitment and 25% to be filled up by promotion 

from the lower ranks. Accourdingly, the applicant 

was promoted to the post of Inspector on 16.4.85 

against 25% vacancies and his seniority was assigned 

from the date of appointment as Inspector following 

the then seniority rules laid down in the Office 

Memorandum No, 9/11/55RSp dated 22.12.59 wherein 

the principle of relative seniority of direct re-

cruits and promotees laid down as per the vacancies. 

As the applicant was prompted against the regular 

vacancy for the year 1985, his seniority was fixed 

following the long settled pxa principle. 

(iv) 	 That, following the instruction and 

seniority rule as laid down in the O.M.No.9/11/55..Rsp 

dated 22.12.59 issued by the Department of Personnel 

and ftaining, Ministry of Home affairs, New Delhi, 

a number of seniørity list from time to time after 

Cont .... 10. 
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promotion I of the applicant to the post of Inspector 

and in all such seniority list the position of the 

p1ic ant was shown above the seniority position of 

the private respondents. In the seniority lists 

publiSed as on, 1.1.90 and 1.1.93, the said settled 

quotRole rule was followed and the seniority poSi 

tion of the applicant was shown correctly, whereas, 

the authority, surprisingly, published one list re-

fixing the seniority as on 21.10.94, where the pri-

vate respondents have been shown as senior to the 

applicant in a most illegal way. The applicant 

craves the xk leave of this Honble Court to procuce 

all the seniority list at the time of hearing or as 

and when so directed. 

A comparative list has been prepared 

showing the sniority position of the applicant and 

private respondents and that has been annexed here-

with as ANNEXURE - 'C'. 

(v) 	 That, the applicant states that the 

impugned seniority list dated 24 , 10494, allegedly 

been published following the illegal decision of 

the Revenue Board contained in their Telex F.No. 

23024/5/92-AD-III. M A dated 4.10.94 an on the 

ground of extention of relief in the light of judg 

ments of Cuttak Branch and Calcutta Branch as men-

tioned in the latter dated 24.10,94, through which 

the draft seniority list dated 21.10.94 published. 

For such illegal and arbitrary decision, the seni 

ority position of the applicant has been adversely 

Cont .... 11.. 
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affected. Be it, mention here that the said impugn-

ed seniority list has been published in complete 

violation of the guidelines and instructions and 

Govt. Policy as contained in the Office Memorandum 

No. 35014/2/80-EStt(D) dated 7.2.86 issued by the 

Ministry of Personnel, Public grievance and Pensions, 

and thereby the authority strightly denying the 

settled seniority poSition of the applicant as w 

shown as 	 on 1 • 1 • 88,, 1 • 2. • 90 

and 1.1.93 list. Be it also stated that the decision 

as contained in Office Memorandum dated 7.2.86, was 

taken by the Govt. of India after considering the 

decision of several'cases of Apex Court and Central 

Mministratie Tribunals. 

One copy of the Office Memorandum 

dated 7.2.86 is annexed herewith as 

LNNEXIJRE - 'P'. 

(vi). 	 That, against the draft seniority list 

dated 24.10.94 0  the applicant submitted representation 

dated 19.11.94 to the Collector, Customs and Central 

Excise, Shillong. Other similarly aggrieved persons/ 

Inspectors also represented against that seniority 

list and all those representations has been collect 

ively disposed of by the Deputy Collector (P & V), 

Customs and Central Excise, Shillong vide his letter 

dated 27.4 • 95 whereby the impugned seniority list has 

been declared as final. 

One copy of this representation dated 

19.11.94 is annexed herewith as ANNEWRE..'E' 

One copy of letter dated 27.4.95 is annE- 

xed herewith as ANNEJRE - 'F'. 

Cont •.. 12, 

I 
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(vii) 	 That, the applicant states that the 

impugned seniority list dated 24.10.94 has been pre 

pared in àomplete violation of Office Memorandum 

dated 7.2.86, adversely affecting the seniority posi-

tion showing at serial No. 314 in list. Be it stated 

here that as the seniority of the applicant has aL-

ready been settled by the authority long bk follow-

ing the then valid seniority principles as per the 

Off ice Memorandum No.9/11/55-RPS dated 22.12.59, there 

can not be any just. and cognet reason for the autho-

rity to ref ix again affecting the applicant's seio-

rity position adversely. 

5. Grounds for Relief s- 

For that as the seniority of the appli- 

cant and the private respondents has already settled 

long years bk. as per the then seniority Rules cont 

ained in the O.M. 1959, the question of resettle the 

seniority of this Collectorate Office does not arise 

- at this ste. 

For that the impugned seniority list 

published as on 21.10.94 is contrary to the guidelines 

and instruction of, the Govt. of India as contained in 

O.M. dated 7.2.86 and hence the same is not maintain-

able in the eye of law. 

For that as the quota rule, as had been 

followed in this Collectorate Office since long years 

Cont .... 13. 
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bk, has not been broken down, the re-settlement of 

seniority at this stage is illegal and arbitrary. 

. 	For that as there was no instruction 

in the judgement and order of Cuttack Bench passed in 

00A.No. 62, 63 and 71 of 1987 and Calcutta Bench in 

O.A.No. 925 of 1992 for ref ix theseniority of the ±n 

spectors of customs and Central Excise of the Shillong 

Collectorate, the resettlement of senority on that 

basis is illegal in as much as the circumstances and 

fact are not sane, moreso., a when quota rule has not 

broken down in this collector ate. 

For that as this applicant was not 

impleaded as party in the said case of CuttackBench 

and Calcutta Bench, the seniority of the applicant 

can not be affected on the basis of the judgement of 

the said cases. 

(vi) '  For that the judgement of Cuttack Bench 

and Calcutta Bench are judgement in persorem not judge 

merit in rein, 4 hence the same cannot be applied in 

case of this applicant. 

(vii) 	 For that long settled seniority position 

cannot be unsettled after long years back. 

(vilj) 	For that the decision of the Revenue 

Board, as has been comntrnicated vide Telex F.No.23024/ 

5/92-1DIII,A dated 4.10.94 is illegal, arbitrary in 

H / 
	

Cont ... 14, 
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as much as it violates the fundamental rights of 

the applicant asare enshrined under Article 14 

and 16 of the Constitution of India. 

(ix) 	For that as the Office Memorandum 

dated 7.2.86 has neither been chal].anged by any 

party before any Court/Tribunal nor been quashed 

by any Bench of this Tribunal and also as no u± 

=a authority has cancelled the sine, the respondents 

are duty bound to follow the same for purpose of 

seniority and ia hence the impugned seniority list 

is invalid in the eye of law. 

Details of Remedies Availed' :- 

That, the applicant declares that he 

has taken recourse to all the remedies available to 

him but he failed and hence there is no other alter-

native remedy open to him then to approach this 

Honble Tribunal, 

Matters not previously filed or pending before 
any Court :- 

The applicant further declares that he 

has not previously filed any application, Writ Petiti-

on or Suit regarding the matter in respect of which 

this application is 'made, before any Court, authority 

or any other bench of this Tribunal nor any such app. 

licatjon, Writ Petition or Suit is pending before 

any of them. 
Cont .... 15, 



p 
1.j 

: 15 : 

/ 

8. Relief Sought for :- 

Under the fact and circumstances 

stated above the applicant prays for the followintj  

reliefs :- 

Ci) 	To SM set aside and quash the impug 

ned seniority list as on 21.10.94 pub- 
A 

lished vide letthr No.C/No.II(34)I/ET 

1/91$t-1 dated 24.10.94. 

To set aside and quash the tetter No. 

C/No 1.11(34) I/T-I/91/Pt..I/9466..55O 

dated 27.4.95 whereby the impugned 

draft seniority list has been declared 

final. 

To direct the respondents to maintain 

the àeniority position of the applicant 

and private respondents as were shown 

in earlier lists which was prepared as 

per the terms and seniority principles 

laid down in the Office Memorandum No. 

9/11/55aSP date 22.12.59 and also in 

terms of Office Memorandum dt.72.86. 

To set aside and quash the decision of 

the Revenue Board for ref ixation of Sen-

iority as oomrminicated vide Telex F .no. 

23024/5/5/92-AD-Ill .A,dated 04.10.94.. 

9. Interin Reliefs prayed for 

/ . 	

. 	Under the fts and circumstances 

stated above, the applicant prays that your Lordships 

Cont.... 16. 

/ 



I : 16 : 

may please to direct the respondents not to give 

effect to the impugned seniority list. 

100  

11.. Particulars of Indian Postal Order :- 

U) Indian Postal Order No. 01 

(ii) Date of Issue 

(iii)Payable at 	 - 

12. LiSt of Enclosers : 

As stated in INDEX. 

-: VERIFICATION :- 

I, Shri Laxmi Narayan Dcv Purkayastha, 

Inspector, Central Excise, RE-II, Digboi, dox hereby 

solemnly affirm and verify that the statements made 

in Paragraphs 1 to 9 and 11 to 12 are true to my 

knowledge and belief and I have not supressed any 

fts relevant to this case. 

And I sign this' verification on this 

the 	day of 	1996 0  

i 7/a9 	DL 

Signature of the Applicant, 

Dated : 

Ple : 

Cont •... 17. 
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: 17 : 	ANNEXURE 	'A'. 

• 	 CUSTOMES ANI) CENIRIL EXCiSE 

SHI LLCNG 

ES TAI3LIS HMF T (BtER NO • 122/85 

Dated,$hillong the 16th Apri3.,85. 

Subject : 4stt, Promotions/RegularisatiorL and Postings 

in the grade of Inspector(OG) of Customs and 

Central ExciSeOrder Regarding* 

The following wnen Searchers/Inspector 

(Ad-.hoc)/JDCS of Customes and Central Excies are her 

by appointed to Officiate as tnspector(OG) in the Scale 

of pay 	 on 

regular basis with effect from the date they assume : 

charges in the higher gre and until further orders, 

2 9 	The date of regularisation in respect of 

Inspectors who were promoted on adhoc basis earlier 

will take effect from the date of issue of this 

Order. 

Sl.No. Nante, 

• 	 10 Smti., N. Bor a, Women Searcher. 

 Smti, L. Dutta, 

 St*ti1 PJ. Chakrabórty, Inspetor(Ad..hoc) 

4• Shri, Saili Bhattachacjee, inspector 

56 Shri. R.K. Dutta, InspeOtor 

• 	 6 6 . Shri, N,R, Das, inSpeCtor. 

 Shrj. I ,i(o Kalita, Inspector 

• Shri. 13.N 	arkah, Inspoctor 

94 Shin, M.H. Borbhuyi, UDC 

iO.e 	• • Shni, T, Langstishi 	UDC 

 Shri. $. Chakraborty, UDC 

 Shrj. L,N. De Purkaya$tha, ISDC 

136 	1 $hrj, Praal Ch'akraborty, WDC 

146 Shri, Joy Govinda Paul, 

3, 	Consequent on the above promotions, the foli 

owing transfers and postings are hereby order with 1mm 

ed± ate effect and until further orders, 

Cont ... l3. 



______ 
. 	 .. .. 

Lt_ 
I. $rnti.N. Bor a 	 Manga1chu Range 	Vice Vacancy 

 Sti.L. Duttz 	 do 
 Shrt.P..Chakraborty 	Maum I txnce 

4 Sbri.11 Bhat..tachar 	Doom Doom tXI 
3CC 	Range 

5, r.R.(.Dutta 	Dawki LCS 
6. Pynurs1i PJ. 

; Shj.I..!jjt 	 I1aharkatia I 
Ranqe 

8. Shri.N.sarm 	 Tjnsu3çja VI 
Range. 

9, Sbii,4.fl.Burbhuyan 	C.I.0 of 	iqrs. 	Viae VacanCy 
OEf ice. 

10 4, $hLi.P,ngtjs( 	E3aLit LCS 
 bhr.S.ChakraJ)zrty 	rtu P .P, 	 VIce vew 
 hri.L.N.D 	Purkayas. 	Agartala U 	 do' 

th a 
13. Shriprabal, Chakr.ábo 	Central 	xjse 	'do 

Zt y 	£ L 
uqr S ,C Eice, 
Snillong 

14, Shri.Joy Govinda Pa.l 	Karirnanj Range 	do 

( Z. TOCHaAWNG 
DEPUTY COLLTCk (PER & E5XT) 

CUSTOMS &6ENIRAL 	QXSC;SHILLoNG. 

C.NO.XZ , 3)/40/ET.III/78/181Z.2QO(k3) Dated 11.04.195 
- 	 / 

Copy for 	rded for tnfrrnation atd ncessry action Lo : 

1, The Assistit Collac"tor of ,  Customs and Cntra1 
Ml. The copy meant for the concerned 

Ocfjc'er is enclosod herith. 

 C1O/PAO of Hqrs 	Of f Jce,, Sh1long. 

 The Sup 	mt 	dent (Dwki)/Thr 	uperintende-it,K & 3 
Hills CPU/The Aftin.stativo Otficer(Hqrs.)/The 
sstt, CMef Accounts Off ice/The Superintendent. 

(Cutorns) of Customs 	nc Central 	xcise, Shillong 
lhe Copy me 	or the Oflicor concerned is 
erc1ose1 hiwith for onward transmission to him-i 

3. The GnraL Sec. retaryof. WistEril officers' 
sociat.on, 	hillon. 





• ANNEXIJRE -'B' 

I zo 

Ei .BLISHMENT, 'ORDbR NO. 811CON1& 

• DAThD SHILONGTH23RINOVMBE1987 

Sutject:-Con±irma±ion in the grade ot 

Inspector ot Central Excise. 

• The following officiating Inspectors are hereby 

appointed substaintively in the grade of Inspector in the 

pay Scale ot Rs. 	1640-60260-EB-752900 with effect from 

•thedato 	hownagáinst their names. / 

SI.NO . Name of the of 7icer Date of confirmation 

 Ranabir Chakraborty 5-3-86 

 Jambu Lama 5-3-86 

3. Srnti Sibani Bhattacharjee 13-3-86 

4 •  Nirnai .Ch.patr 13-3-86 

5. Nritya 3opal Barman 133-R6 

Alagri Swami 13-3-86 

 Smti Rita Rni Bhowrnick 13-3-86 

 Bapukan patir 13-3-86 

 Champa Shorne 13-3-86 

• 	10. Smti K.patricia Laloo 19-3-86 

Raju Sonowal. • 	19-3-86 

• 	12.• Govinda Thabah 19-3-86 

• 	13. Chakrendu Barua 7 -8-86 

14. J.Thaukhan Khant 7 -6-86 

• 	15. Pahitra i<umar Reang 7 -6-86 

• 	 16. Md.Ali Mazar Bhuyan 7 -6-86 

• 	 17. Paresh 	Dehnath 7 -6-86 

 Ashis Roy - 29- 1-16 

 BijoyKrichna Deb 29-11-86 

 
I<amal Narayan Choudhury 29-11-1-E 



(2)  

1 2 3 

21. Jahar Dey 29-11-86 

• 	22, Naba Ch,Singh Singjan 29-11-86 

23 v, Bhogo Ch. Darua 29-11-86 

24 ?nsuman Chakraborty 29-11-86 
25. Nanj. Bora 27-4-87 

26, 'Thpan Kr, Sarkar 27-4-87 

• 	27, Srnti Lidya Dutta 	. 27-4.-87 

28, Partha Sarathi. Das 27-4-87 

 Pankaj Kr.Chekraborty 27-487 

 Ranjit Kr. Dutta 27-4-7 

 Arabinda Dutte 27-4-87 
32' KOJ 	Tat 	 . 27-4-87 

 Dipak Ranjan Saha 27-4-87 

 Balindra Nath Sharrna 27-4-87 

 Rthjndra Kr. Sarker 27-4-87 

 Sukanta Das . 27-4-87 

37, Bireri Saikia 27-4-87 

 Mukbul Hussain Borbhuyan 27-4-87 

 Subhrengsha Dab 27-4-87 

 Tarcisius Langstieh 	. 27-4-87 

 Srnti. Ninamani Phukon 27-4-87 

42. Alok Chakraborty 	• 27-4-87 

 Nelini Mohan Baish.ya 27-4-87 

 Lakshmi Narayen Dab Purkayestha 29-487 

45 •  Rarijit Kr. Sharia 294-87 

 • 	 Prabal Chakreborty 	• 29-4-87 

 )mrit Kr, Saikia 29-4-87 

 Dipak Bhattacharjee 29-4-7 

4*, Jay Govindu Paul 	• 13-5-87 

Contd,..,.,. P/3. 

4- 



- 

(3) 

2 

50. 	Amar Kr, Singha 	 13r05r87 

 Pinaki Sankar Roy 13-05-87 

 Dinesh Mahanta 13-0587 

53 0  Partha Sarathi Purkoyastha 13-9-87 

 Pranab Kr, Sharma 1305-87 

 Aswini Kr,.Eas 13-05-87 

 Jagadish Ch. Das 	.. 13-05-87 

57#  Monoj Kr, Brahma 13-05-87 

58, Binaj Kr, Baishing 	 . 13-05-87 

59 0  Padmeswar Pegu 13-05-87 

 Naba Kumer Barue 13-05-87 

 Subodh Ch. Basumatary 13-05-87 

 Achinta Sonowal 13-05-87, 

 Bolin Sonowal 13-05-87 

 Bidyc Bhusan Saikia 	. 13-05-87 

 Miss Melicia,X Synnah 	 . 13-05-87 

66., Madhurya Mohan Neog 	. 13-05-87 

 Dabendra Nath DDley 13-05-87 

 Gangac3har Das . 	 13-05-87 

 BikashKurnar Saikie 13-05-87 

 Dabendra Mohahary 13-05-87 

 James Dohling 13-05-87 

 Thagendra Nath Daimay 13-05-87 

 Dipak Roy Choudhury 13-05-87 

 Santany Kr. Cheliha 13-05-87 

75 4, Faizuddin Fakir 13-05-87 

 Kurnud Ch, 	Daka 	. 1305-87 

 Beda Presad Jo5hi 13-05-87 

 Mukul Barue 13-05-87 

 Chandan Kr, Chan& 13-05-47 	ontd...P/44 



1 	2   	3 

/Shri 

0. 	Chandan Biswas 
	

13-05-87 

Dibakar Choudhury 13-05-87 

 Karak Baran Choudhury 13-05-87 

 Pnkaj Lal Singha 13-05-87 

 Tarun Kr. Singha 13-05-87 

85. Pannala]. Singha 13-05-87 

Srnti. H. Merncha DevI 13-05-87 

87, Wa±kh,on Shyam Kish.ore Singh 13-05-87 

Sukumar Mckhapadhya 13-05-87 

 Swapen Dutta 13-05-87 

 Debashis Majurnder 13-05-87 

 Jankhojin Haokip 13-05-87 

 Nirmal Kr. Iedhi 13-05-87 

93. Abdul Mutalib 13-05-87 

 Surjit Mishra 13-05-87 

 Sayd Tatique Husaain 13-05-87 

 Pabitra K.taki 13-05-87 

 Jasabanta Majumder 13-05-87 

98, Raj Kurnar Kalita 13-05-b7 

 Jatin Ch 	Das 13-05-87 

 Debajyoti Singh 13-05-87 

101 0  Ganesh Ch. Sharma 13-05-87 

10.2, Joydeep Dutta 13-05-87 

103, Horn Prasad $harrna 13-05-87 

104. Swapan Kr. Nath 13-05-87 

105 0  Tridip Ch. Roy 13-05-87 

 Rahul Ch, Sirgha 13-05-87 

 Imdadur Raharnan 13-05-87 

lob. Sagar Kurnar Dutta 13-05-87 

 Dwigendra Moh.an Das 13-05-87 

 Nikendra Singha 13-05-87 

 Naziruddin 	 . 12-05-87 

 Sudip Kurnar Dutta 13-05-87 

 Hem Ch. Kalita 	. 13-05-b7 

114,, Dambaru Borah 13-05.87 

 Debeswar.Chandi 	 . 	 . 13-05-87 

 Prafulla Kr, TaYe 13-05-87 

 Thang Chaollo 13-05-87 

118. Ngicharnyal Wingken 13-05-87 

119, Tusar Kanti Sen 13-05-87 

(4) 

0 



(5) 

1 2 3 

Niharesh Nandi 13-05-87 

121. Larho Krolo 	. 13-05-87 

 Sekkarn Kilong 13-05..87 

 Dilip Icumar Gogoi 13-05-87 

 Bibhuti Bhusan Bora 13-05-87 
 Shyma]. Kurnar Dtta 13-05-87 

126. Sshoke Kr. Chakraborty 13-05-87 

 Rhagen Borah 13-05-87 

 Buoy Bhusan Barua 13-05-87 

129. Phani Bhusan Roy 13-05-87 

1300  Dipak Kr. Del, 13-05-87 
131. Basudev Bhattacharjee 13-05-87 

132 0  Imranriul Goni 13-0587 

 Sbaih Guha 	 . 13-05-87 

 Dilip Kr. Chettry 	. 13-05-87 

 Parag Kr. Barua 13-05-87 

 Ashit Chakrabarty 13-05-87 

 Binayak Bhattacharjee 13-05-87 

 Ashig Adhikari 13-05-87 

 Biswendu Dey 13-05-87 

 Subeer Das 13-05-87 

141 0  Bikash Ch. Nath . 	13-05.-87 

142 0  Nihar Ranjàn Del, Roy 13-05-87 

143, Guru Prasad Ls 13-05-87 

144. Bhaskar Kanti Bhattacherjee 13-05-87 

 Pannallal Dutta 13-05-87 

 Gopeswar Ch. Paul 13-05-87 

 Ajit Mohan Paul 13-05-87 	* 

 Mohit Kanti Dey 13-05-87 
 Mohendra Dutta . 	13-05-87 

150. Mrinal Inti Goswami. 13-05-87 

 Bijan Kr. ]s 13705-87 

 Sasanka Sekhar Des 13-05-87 

153. Nd. MuhibUr Rahrnan 13-05-87 

1540  Jagadindu Des 13-05-87 

 Ganésh Ch.. Deka 13-05-87 

 Pijush.Banerjee 13-05-87 

 Kanailal Saha 13-05-87 
JR80 Swapatur Mahanta 29-07-87 

159 0  1-laripada Roy 29-07-87 

1600  Jyo*dshBhattacheEjee 29-07-b7 

161, Rabindra Kr, Borah 29-07-87 



/ 

(6) 

— 

ij±t'kmar Nandi .29-07-7 

 1Dharani Daorah 29-07-87 

 Md.Abdul Muneem, 29-07-87 

 Prahiad Borbaruah 29-07-8.7 

1660, Rabindra Pathak 29-07-8.7 

167. Narendra Ch.Talukdar 290787 

168, Lokhendra Nath Sonowal 29-07-87 

 Jitendra Nath Saikia 29- 07-87 

 Balaram Pegu 29-07-87 

171 • Ratneswar Doley 29-07-8.7 

172 0  Jogesh Sonowal 29-07-8.7 

173 0  Jane Oscar K.Marak 29-07-87 

1740 Priya Rain Doley 29-07-87 

175, Bishnu Ram Bora 29-07-8.7 

176. Smti £alchanliani Sailo 2907-i*87 

177, Paul Peter Kujur 29-07-87 

17, Ajit Deb Nath 2:9-07-87 

179... Rex Hungzo 29-07-87 

1800  R,K..Dorendeajit Singh 29-07-87 

181, Haritosh Kr, Des 29-07-87 

1826 Hareswar Goseami 29-07-8.7 

I83 anjoy gumar Mazumder 29-07-87 

 Budha Prat.im Dutta 29-07-87 

 Raj Kr. Devandra Slngh 29-07-87 

 Subir Dutta Choudhury 29-07-87 

 Raj Kr. Surachandra Singh 29-07-87 

1.88. N,G,RustomMon 29-07-87 

t89 Vungxakhup Bangxo 	a  2907-87 

1900 Shivaji Chandra 290787 

191, Sanmen Choughury 29-07-87 

192 0  Abhijit Dey 29-07-87 

1930  Ratnangshu Chakrabarty 2907-87 

 Phanidhar Kakoti 29-07-87 

 Govinda Nath Kalita 29-07-87 

196 Jotindra Mohan Borah 29-07-87 

197, shim Roy 29-07-87 

198. Pallav Tochan Saikia 29-07-87 

199, Nirmal Kumar Das 29-07-87 

200 0  Pranab Kumar Phuhan 29-07-7 

201, 	Pa•nakj Kr, Bhattacheriee 	 294-0787 

Contd. . .P/7 

a 
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 Sarijib Kr. Chakrabarty 29-07-87 

 Bhagirath. Baruah 29-07-87 

 Bikash Chakrabarty 29-07-87 
 Nobendu Narayafl Roy 29-07-87, 
 Sariat Kr. Saha 29-07-87 

207 Lobendu Sekhar Das 29-07-87 

20, KishoreKr. Prasad 29-07-87 

 KailaSh Barrnan 29-0-87 

 Tafaruddin Ahrned 29-07-87 

211. Binoy Kishore Sarrnah 29-07-87 

212, Suresh Linthu 29-07-87 

213. Jayanta Bhattacherjee 29-07-87 

214, Prasana Sarrna 29-07-87 

215 0  Jipen Ch. .Banie - 29-07-87 

216, Babul Mazrndar 29-07-87 
/ 

Kshitondu Kr, Malalkar 	 29-07-87 

Samiran Das 	 29-07-87 

The Order in respect of Shri N,G.Sen, Tarun Mahanta and 

imbaxu Bhakliari, Inspector will be issued separately. 

H. PRASAD) 
DEPUTY COLLECTOR (P & E) 

CUSTOMSAND CENTRAL EXCISE:SHILLO NG  

C.No, Ii(ii) 5/E/76/ 
	

ited:- 

Copy forwarded for information and necessary action 

to :- 

1) 	The Assistant Collector, Customs and Central Excise, 
copy/copies meant for the officer concerned 

is enclosed for delivery, 

2). 	The CAO/PAO,Customs and Central Excise,Shillong. 

The Superintendent, Customs and Central Excise, 
____copy meant for the officer concerned is 

enclosed for delivery. 

Et.I/IV/ACCtsI/Ii of Collectorate HQrs,Office, 

Shillong, 

Shri/Srnti Lakshmi Narayan Deb Purkayastha, Inspector, 

Guard File. 

( M. PRASAD) 
DEPUTY COLLECTOR( P & E ) 

CUSTOMS AND CENTRAL EXCISE:: SHILLONG: 
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•SI.o, 	Name of Respondents 1989 1990 3.993 1994 

ç 

1. t.N. Deb Purkayastha 290 282 132 314 

2., Raajtf Kumar $harma 299 283 133 47 

3 1  A. 	(umar Sakia 301 	' 285 135 49 

4, Dipak 	hattaharyee 302 286 136 50 

S. Amar I(umar. SinghA 304 288 138 51 

6, Pinaki S ankar 	oy 305 289 139 53 

7,. Dtheh Mohant 	. 306 290 140 54 

8 4  Partha Sarthi Purkaystha 307 291 141 55 

' 9, Panab Xumar , Sarma 303 292 3.42 57 

10. Aswini Kumar DaB 309 293 143 58 

Li. Jaodish Chana DaS(N.2) 310 294 144 59 

12. M ano 	Kumar 3rahma 311 295 145 61  

13 0  Binoy Imar Batshing 312 296 / 146 62 

1,. Pmesar Pegu 313 297 147 63 

15 9  Nba Kumar Jaruah 314 1298, 148 65 

16. 3ubodh Ch, 8aumataxy 315 299 149 66 

17. Ichinta $onowal 316 300 150 67 

18. 8idya Bhusan 	a1kia 318 302 2.52 69 

19, :• •Me1iia Synnah 319 303 3.53 70 

200 Madhurya t4ohon Neog 320 304 154 71 

21 Debendra NaLh toIey 321 305 155 73 

22, Oangadhar DaB 322 306 156 74 

23. Bikash tumw Saaiu.a 323 307 157 74(A) 

24. Debendra Mofhahr:y 324 308 158 76 

25. James Dohling 325 309 - 	 159 77 

260 Kareridra Nath Da.mary 326 310 160 78 

27, DipakRoy Choudhuy.  327 , 311 161 80 

28. Satanu Chala.a 328 312 162 81 

: 
. Cont • . • 2. 



2 	: Annx.C/Contd.. 

Sjj. .- Name of the Respondent 	1988 
- 	 -.-- 1990 1993 1994 

S/81R I 

29. Faizuddin Fakir 329 313 163 82 

30, Kumud Chadra Deka 330 314 164 84 

31 0  Benta Pr asad Joshi 331 315 165 85 

30.  Mukul Baruab 332 316 166 86 

Chdan I4.amar Chanda • 

	

33o 333 317 167 88 

34. Chandan Biswas 334 318 3.68 89 

35. Dipkar Choudtiury 335 319 169 90 

36. Pankajlal Singha 337 321 170 99 

37, Tarun Kumar Singha 338 322 171 100 

38. Pannala]. Singha 339 323 172 101 

39. $rnt.M. MemCha Dcvi 340 324 173 103 

40. Waikhom ShyaM Kishore$ingh341 325 174 104 

41, Swan Dutta 343 326 175 105 

42. Debasish Mazumder 344 327 176 107 

43. Jamkhogin Haokip 345 328 177 108 

44, Nirma]. Mdhi 346 329 178 109 

45. Abdul Mutajib. 347 330 179 111 

469 Sujit Misra 348 331 180 112 

47 0  Syed Taique HUSsaifl 349 181 113 

48. Pabitra Kataki 350 333 182 115 

49. Jasabanta Mazumder 351 334 183 116 

50. aajkurnar, Kalita 352 335 184 117 

516 Jatin Chandra Tas 353 336 185 119 

52. Debajyoti Sinha 354 337 186 120 

53, Ganesh Chandra Sharma 355 338 187 121 

54, Joy3eep Dutta 356 339 188 3.22 

55. Horn Prasac3 Sharma 357 340 189 123 

56,1 Swapari Kumar Nath 358 341 190 124 

57 0  Tridip Chandra Roy 359 342 191 125 

Cont ... 3. 



: 	3 	: Annx.C/tofltd. 

t 
• &1.No. 	Nine of.  Respondents 1988 1990 1993 1994 

• 	 5 	. R hu1 S inha 360 343 192 126 

59. I'thdadur"Rahamt 	. 361 344 193 127 

60, 'Sag 	Xum ar Dutta 62 345 194 128 

61.. Dwgendra i4ohan 	s •. 	363 	. 346 195 129 

62, 364 347 - 	196 130 

365 .348 197 	. 131 

64, Sudip Xumar Mttij, 366 349 -198 132 
• 	 65, HeL Chndrä Kalita . 	367 350 199 133 

' 	66 0  flambatu,8orh 	. 368. 351 200 134 

67, Debeswar Candi 369 352 201 	- 135 

68. rau11a 	urnr !faye 370 33 ' 	'202 136 

Thag ChüoUo 371 	. 354. 203 1.37. 

70. , Thsar 	I(anU Sen .' 	373 355 204 138 

71. $i'hesh' Mandi • 	 . . 374 • 	3 ,- 	205 139 

72, . 	L'fto Kvelä 	• 	' ' 	375 357 206 140 

73, Sákkam 	1ong 	" 	' - 	316 358 207 141 

40 , 	il1p KUrnr9ogoi 	•. 	 • 317 , ' 	359, 208 142 

75. 8jbhutj Bhutan Sorah . 	378 	• '360 , 	209 143 

76. Shyamal 	butta , . 	79 361 210 144 
• 	" 	' 	 • 	. 	. 	77. .. AshokKumrChkrborty ' 	380 362 211 	• 145 

780 ' 	Khen3oah 	. 	.' .381 , 	363 •. 	.212' 146 

791 Bijo,y 8husan Bxuah 	. 382 364 213 147 

ao.. haniL BhuSanoy .  383 365 214 148 

\. 	.Sl,o fl.ipakXurnar Deb 	• 384. 366 , 	215 149 

02. •BiSUdev ahatthaje 385. • 	367 216 150 

83. , Imrinul Goti 	. 386 368 • 217 151 
• •' 	

. 	$4. •Subshjh Gha 	- 387 	- 369 218 152 

• 	. 	. 	, 	• 	85. Dip Rumar  • 	'388 	•. 310 , 	219 153 

• 	• • 	, 	86. • Parag KumBuah • - 	389 	' 371 .220 	• 154 

• Cont ... 4. 



4 	: Annx,C/Contd. 

S1.No. 	Name of Respondentb 1988 1990 1993 1994 

&JHRI 

87. Ashit Chacraborty 390 372 221 135 

88, Binayak Shattacharheo,. 391 373 222 156 

89. Mhih /hikary 392 374 223 157 

90, Biswendu IJey 393 375 224 158 

91, Tarun Chnc3rd Mahanta 394 376 225 159 

92. Sublr Das 395 377 226 160 

93, Bjkash Chandra Nath 396 378 227 161 

94. Nihar 	anJan luebroy 397 379 229 162 

95. Guru Pras3 Das 398 380 229 163 

96, Bhaskar kanti Bhattacharjee399 381 230 164 

97, Pannalal Dutta 400 382 231 165 

98 0  Gopeswar Chandra Paul 401 383 232 166 

99 0  AJit i1o6afl Iaul 402 384 233 167 

100. 1ohit KItj Dy 403 385 234 168 

1019 4ohendra Duttâ 404 386 235 169 

102. Mrinal (anti Goswanj 405 387 236 170 

1030 Lasanka 	ekh.r 407 389 238 172 

104. Md, Muhibur iaharnar 408 390 239 173 

105. Jagadindu DaB 409 391 240 174 

106, Ganesh Chandra IJeka 410 392 241 175 

107. Pijush Bannerjee 411 393 242 176 

108, k(anjlaj. Sahu 412 394 243 177 

109. Swapnatur Mahanta 413 395 244 178 

110. Haripada Roy 414 396 245 179 

111, Rabindra Xumar Borah 416 398 247 180 

112. Nijit I(ucnar Nandy 417 399 248 181 

113. Dharanl Borah 413 400 249 182 

114. Md, Abdul Muneem 419 401 250 183 

115. Prahiad Borburab 420 402 251 184 

Cont •.. 5. 
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: 	5 	: Atrnx.C/Contd. 
I . 	 V ••  

SI.No. 	Name of resoñdents 	'1988 • V 	 T 
VV 	 - 	- 1990--  - '1993 

V 	 V 
1994 ________ 

V 	 S/&HRI 	
V 

- V V 

116. 
V 

Rabthdra Pathdk 421 403 252 185 
• 	V 	., 	117. 422 -.404 V 	 253 186 • • V 

• 	" 	. Lo 
V  

187 

• 	1191 Jjtjndra Kumar -sajkia ,  424 46. 255 188 

120, 3oioram Pegu 42 407 256 389 

V 	
' 	 •.11, •  Ratneswz' -1o116y 	

V 	

V  426 408' 	.. 257 	V -190 
V 	 V 	

122,' Jojsh 	onowai 427 '.409 258 191 

123. • Jone Oscar t4r'ak 
V 	

• 428 410 259 192 

124. PriyørimVDojey" 429 	. 411 260 193 

125. 8ishnutm Bora 0 412 261 194 

,126 1  Smt.Lalehanglialij Sailo 431 	' 413 262 195 
V 	V 	127. 	V  Shotii 	

V 	
V  

V 
432 414 	- 263 	. 196 	V 

128. Paul Peter XuJur 431 415 	. 24 	- 197  

129. V Aj1. Debnth 	V 	
- 	V  434 416 . 	265 	-. 198 

:' 	... 	130. Rex Hungjo .  435 43.7 266 	
V 

199 

131. R.K. 1orendrajit Singh 436 418 267 200 
- 	V 	32 Hritosh Xumr :rias •- 	- 437 	V  419 268 202 

V  
.areW3X Goswamj 	V 438 420 269- 203 

V . 	- 	• 	134 Sanjoy Kumar Mazuner 439 	
V  

421 270 	V 	V  
204 

135.. Budha pr - at im Dutta'V 440 	•. 422 271 V 206 

136. 'Rajrnumr rjebnath Singh 441 423 '272 . 207 

137. Subir Duttachoudhury 442 424 273 208 

138. RVajkumc 3uchandra5ingh 443- 425 274 210 

139 4  N.Q 	'Ptustom ftn• 	V  444 45 275 211 

140, Vubgzakhup Hngzo 445 427 276 212 

141, Sivaji Chand 	- 	-, 446 428 277 	• 214 

V 	1426 AbhijitDey 	
- 	'-.' 	

•.• - 	' 448 	- 430 218 V215 	V 

1436 Ratnngthu chakravo, ty 449 431 279 216 

144. Plharkidhai. Rak6ti- 
	

V  450 	- .432 -. 280  

V 	V 	V 	• 	- 	• 	. 	. 	. - 	.' 	- - 	Cont .... 	60 



Annx.C/Cotd. 

- 	-. 	Name of 	espondets 1988 1990 993 1994 

145:, GoVtha Nath Kalita . 451 . 	433 . 	281 219 

146.. t.indra Mohan POra 452 .434 .282 220 

147, AShi 	Roy 453 435 283 222 

18 0 . £o11av Looar Saikia 454 436 284, 223 

149. Njr.na1 Xtunar ELas 455 437 285 224 

2.So, Prnab Kunar Phukan 456 438 286 226 

151,U Pnkaj Xwnar Bhattachar jee 457 . 	439 287 227 
252. S.anjib Kumar Chakraborty 458 288 228 

153, flhirathuah 459 44]. 289 230 

.154. Sika-sh Chkraborty 460 442. 290 231 

i1!5, iobend 	Narayan Roy, 461 443 291 2.32 

Sarat Kumar saha .  .462 444 292 234 
157, X.oberidu Sekhar Das 	.' . 463 445 293 235 
15. Kishore Kumar Prasad 464 446 294 236 

KaLlash i3arman . . 	45 . 447 . 	295 238 
160'. Tafiruddin Ahmed 466 , . 448 . 	26 239 
16.1. Binoy Iishore$har. 	.. 467 	. 449 297 240 

2 .Yaflt.hattharjee 469 450 298. 242 

j3. . 470 .*S1 299 243 

Xwipea;Cndra gan ia 471 .452 300 	.• 244 
• 	 165 . Babul Mazunder 	. 	 . 472 .453 301 246 

166, Kstn.tendu Kwnar t4alakar 413 454 302 247 
• 	•.• 	. 	

•... 	161.. $ amir an D a$ 	 . ., 	474 . 	455 303 248 
168, L.L. flate Gants 479 459 307 250 
169,. Jnes Ouite 	•. 

. 	
48 .460 308 251 

17O Dipak Nahanta 486 466 313 252 
171, Biren Sarkar 487 467 - 314 254 
172. Lalkhonah Smite 488 468 315 255 

-Cont •.. 7. 
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N.ne of Resdes 1988 - 	on . 	-,--.nt.  1990 1993 1994 

113. Kizada1 . 	, 485 49.. 336 256 

• 	174 yantaiumx 1?ithk , 	'490 470 317 258 

175 o  KianThpa ' 491 " 	471 318 259 

176. Jyanta Bank 493 473 319 260 

177. Sher1 Ahned 494 474 320 262 

8., Cutan Chandrat ndal 	" 495 475 321 263 

....'119 9  RaqOer Goslwami.. 	 . 496 476 . 	322 264 

'180. 0
. Santanu Mukherje.é 	' , 	•. '497 477 '.323 266 

• 	, 	. 	
' i, Sttingaing 	bth 	H 498 478 324 267 

182.. ' athjit Kar 	•' 	 ''' , 499 ' 	479• : 	325 268 

183. Pabitra Kumia Sjj 	, 500• 480 3126, 269 

184, Stnjrrna1 flaG Chøtadu'ry 	. •O1 483. 327 	•, .270; 

Sngupta 502 482 328 271 

• 	. 	' 	186. - Sikash $arkar 503 •• 	483 '.329 272 

-187 #  Niranjan Dhar 	 . 54 44 . 	330 	. , 273 

• 	188, Bent ,. 	 ' :33j 274, 

•j.8, ' 	 . 506 486, 332 .275 

3.90, Amt Dutt 507 487 333 276 

191., 'PiJIASIA I(anti Dey 508 488 334 277 

- 	
.. 	 •'' 	.192. Siswajit poll - 	, 	,. 509 489 335 278- 

193..' AoyGhoSh 	',•. 	., 	. 	. '510 490 , 336 .279 

1914 - Padip Kumar Mahata 511' 491 337 280 

195. Sashi Prasad Cogoi 512 ' 	•49. ' 	338 281 

•196 4 Dilip Kumar, Shama. 	' 	, 513 "• 493 3.39 . 	282 

197.. Jodisi Chandr.a 	jbanshi514 - 	494 340 283 

19-8. Rmendu flutta 	. 	. 	. 515 495• . 	341 284. 

199 	. • 	- 	• 	. Hem Candta 	xmah- 	' .- 	. 	- 	I 53.6 '- 	496 342 285 

200. -  RLdo1f Valentive• 	asaiaw 511 	• 4.91 .343 286 • 	
• 	•rnoit, 

. 
' -' 

201. Swapat ,Das 	" 	•' '518 .498 344 287 

• 	202. Smt.ZaxinaKhan -Sh ad ap 53.9 499 • 	345 288 

203, Tapan Kumar Rajkhowah 520 • 	.SOO 346 289 

- 	• • 	• 	 , 	• 	. 	-• - Cont ... 8 
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: 	8 _________ 

• .Neoeondents 
' 	 -- 

1988 1990 
- 

1993 1994 

*2O4. KiShoe 1n. Nath 521 -  501 347 290 

• 

	

205 , Tan 	iindra 522 ' 	502 348 291 

206. -  Anthàny Pohtm'i1àng 523 503 349 292 

• 	207. Hém1ton Cooper 	thanian 524 504 350 293 

• 	208'. k."Rm 	 '. 525 505 351 294 

• 	
•' 209. Hemantalftasad ,  Railtumar 	526 -506- 352 295 

210. 5anjoy"O- 	/ 
527 -  507 353 296 

21l SUkumär GoSwaffii 528 $08 354. 297 

344 0,  Suipiurnrney. 	
••. 

529 569 355 299 

•$tiyam Sundar Joshi 	. 530 slO 356 300 

9Ic Heih. Hasurkatati 	. 52- 512. 357 301 

5- SiA -  Prern-  anndSjkja 533 '513 .358 303 

.-Dh&rrneswr Deka- '- 

-- 

534 -.514 359 304 

• 	j7.-Lilc3har 
'.- 

waite 535 
 515 360 305 

SimanChittrarjanSjnh 536 '. 	 516 ' 	 361 307 

9- t9.309• 	 - 	
. Thouati Ng.Sjnh 	• 	 . . 537 517' 362 303 

Niima1 Kuinar 	irmah 	• 538 • 	 518 363 •• 	 309 

• 
rj 	 Kuntr. Dutta ,  540 519 364 . 311 

• 1~~3U .  S tSX De
Y 
	 • . 	 - • 542 • 	 521 365 312 

• wpn 	by. - 	 . 	 • 	 " 	 .' 	 - 543 522 366 313 

• 	 . 	 - . . 

; 	••. 1c'-' - 	 . 

02  - 

• 
-' 

H 	 )C000C -, .• - 

U - 
. 
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NEXUR 

os r1M.E22x , ii 

O! 3014J2/80.stt,(D) 
GOHNT OP INDIA 

liniStry of Personnel, Public Grievances & Pension 
Marmik, Lok Shikayat Tatha Pensthns Mantralaya) 

Pepartinent of Personnel -& Training. 

• 	 - Notth Thlock, New Delhi 
the 7th February, 1986, 

S 	
OC• 	jQU 	 .• 

Subject * 'Geteral Principles fax determining the 

Seniority of various. categories' of pe 
sons employed in Central Service -s. 

AS the Ministry of Pinance etc, are aware, 

the Centrl irinciples for de'termjnatjon of seniority 

in the Central $ervices are contained in the Annexure 

to Minjstry of.Hontà f-f airs O.M. No.9/11/55.RpS d•ted 

22rd 1)ecernber 1959. Accorcing to ?a:agraph 6 of the 

said Annextire #  the relative seniority of direct recru 

its and promt.es shällbe dettirmined according to tot-• 

ation of vacac1es between the direct recruits and the 

promotees which will be 'based, on the quota of vacancies 

reserved for direct recruitment, and promotion ,repect.-

ively in the Recr'uinent Rules. In the Explanatory 

Memorandum to those Princ..ples, it has been stated that 

a as róter is rqujred to be maintained based on the 

reservation of vacancies for d.rect recruitment and 

promti.on in the Recrutment Fulos. Thus were appo1.nt.. 

rne.nt to & griade is to be made 50 1/1 ,* by direct recruitment 

and 50% by promotion from a loer, grade, the inter-se 

S 	 - • 	 - 	Cont . . . 
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	 Annx'Wcontd. 

seirJty .0± d.ieet recruits and promotees is deter-

rninEdon'i il bsi.'s. 	. 	. 

ile the 'abe mentioned principle w as 

working 8àtisfactor1y in cases were direct recruit 

ment and promotón kept peace with each other and re- 

±]. ' extent 

of the qu6ta as prescribed, in cas where there. was.  

delay in directrecrujtmerjt of 'promotion, or where 

enough riumberof direct recruits 	promotees did not 

beone avatLble, there was difficulty in determining 

seniority. 1n: eh cases, the prictict followed at 

present is that the Slots meant for dirct recruits or 

pres, whidhcbuiô t. be filled up, were 1ft 

vacant and twen direct .reciuit or promot.ees become 

av.lablG through later ex'amjnatjons áf sectjon, 

such prons whiD were already w3rking in the grade on 

regular basis. In some ases, where there was Sbort. 

fa].1 in direct rec'rujtment in two or more consecutive 

years, this resulted in .dir.ect.recruits of later 'years 

takthg seniority over some at the &6motefniz with fair 

ly long years of regular service already to their 

credit, This matterhas alsacomeupfor 'consideration 

thvjous.Court cases both before the ftgh Courts 

and the Supreme Court , nd in several cases the relevant 

judgement had brouçht ottt the inappropr ianteriess of 

dirèc t recruits of later years becoming Senior to ptos 

motees withlong years of Service.  

3, . ' 	This matter, which wasalso discussed in 

the National Council has been engaging the attention' 



$ 
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Ant .D/Contd. 

of the Government for quite same time and it has 

been decided that in future, while the principles 

of rotation of quotas will Still be followed for 

determining the tnterse seniority of direct re 

cruts an promotees, the prESent practice of keep. 

ing vant slots for being x filled up by direct 

recruits of. 1:ter  years thereby giving them uninten-

ded 

 

seniority over promotes who are already in 

poiian,would be dispossed with. Thus, it adequate 

• num - ber - of direct recruits do not become avail1e 

n any ,  particu1 iar year, rotation of quotas for pur.. 

pose of dettmiiunq seniority would take place only 

to the extant of the available direct recruits and 

the pumotee. Xn ther WAXd words, to the extent 

•diret recruits are not available, the promotees 

will be batched together at the bottom of the senjo-

rity:lst, beowthe last positioti uto wch it. is 

possible to determine seniority on the basis of rota.. 

tion. of, quotas with re erenceto theactual number 

bf direct recz'uits who became availab1e, The unfilled 

direct recruitment quota vacancies would, however, be 

caried fOrward and added to the corre3pording actual 

recruits at vacancies of t next year 	x(and to 

the subsequent year whore necessary) for taking tion 

oz direct recruitment for the total rumbr aecordin 

to th usual practico, Thereafter, in that year ihile 

senictity w1l be determined between direct recuits 

• 	and omotees to the exteit of the number oi vaflcieS 
• 	•• 	the direct recruits and prornotees as determined acc.6  

ording to the quot as for that year the 

• 	 • 	•. 	• 	• • 	Cont •... 
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--- 

• 

theack3itiona1 direct recruits against 'the carried. 

f orward vacancies of the previous year ou Id be 

• 	p1 aced 	b1o/ bel w the 3. ast pr omo tee for direct 

recruit as the case may be) in. the seniority list 

basdon the ta.ion of vacancies for that year 

Then 	 goad in dterrniniig senio 
• 	rityin the ven't 	. carry forward, if any, of direct 

recruit(Rent or'promtion quota vieies (as the case 
• 	. my' be) th 'the subsequent years. 

i11ustrtjôn • 	.' 

- 	' 1here the recruitment Ru1es provide 50% 

3f the vacaicies in a grade'to befi1led by promotion 

• 	 arid the4m remainiflg 50 0% by :djtect recruitment,' and 

• ' 	assuminq there are 10 vacancies in the grade in each 

of the years 1.98687and,tht 2 vacancies intended 

• for direct, recruitment reinajred unfi11& during 1986 

and they.could be fi11d during 1981, the senjtrjty 

'positiono* the.promotees and direct rectuit of those 

• 	two Paxt year:wil1 be as under , 

-- 
1986 " 

	

9• 	P1 
2.  

• 	3 	 P2 	. 	. 	11. 	P2 	' 
4. 	. 	"", ' 	12)2 	•' 	 126 	•2 

• 	: 	• 	• 	 ' 	 13' 	P3 
• 	6. 	, 	D3 •, 	, 	. 	 14, , 	D3 , 

7 	 . 	4 	, 	'' 	3.56 	P4 
8.. 	 Ps • 	 .' ' .16. 	' D4 

	

• • 	' 	' 	" 	 176 	' 	P5 
• 	.18:. 	• 

• 	 ' 	. 	' 	•,: 	, 	• 	•, 	190 

	

20. 	2)7 
• 	 -w •••  a 	' 	' 	 __ 

Cont 



4. 	In order to help the appointing aitho 

Afty ritis in determining the number of vacancies 

to be filled during a year uider eadh of the methods 

of recrujrt. presctjbeci, vacancy Iegjster giving 

running account of the vacancies arising and being 

LUled £rom yex to yeth-  may b* maintained in pro.. 

eosed,. 

S. 	With a view to ckbthg y tendency of 

ude 

	

	porting/suppressing the yacaricies to be noti... 

.oncerned authorities for direct recrui 

• 	e.nt it iølaifledthat proioteos will betreated 
• 	 . 

 

as regular, only, to the extent to which dect recruit 

• 	metv6cancies are reported tthe recruiting author. 

• 	t€es on the basi off the quOtas. rescrthed i& the re. 

levant rectuitment r ules 1, xcesSprornotees, if afly, 

xce6d ing te. sate falling to theprom3€ion'qudt 

• based on the correspoding figure notified for direct 

recuitvort uld be treated only as 2 	adhoc 

romotees. 

)•! 	•; 

6. 	The actual principles of seiiotity issued 

on 22nd Oecomber 199, referred to above, may be deen 

ea to have been Effective to that extents 

0 	 - 

• 	 • 	-Ms.ordrS shalt take 	f r6m 1s 

March o ' i986:,enjor.ty already determined Ln acotd.. 

• 	 ( 	• afl. with the esisting principles on the date of issue 

these ordet will not be re-opened In respect of 

vacanciesfor which recruitment aOtion has 1read 

• 	 ' 	-- 	 Cont ,.. 





I, 

1 

I 	, 

P0, 

The Deputy Collector (P & V) 
Custom & Central }cise, 
sHrLt0 	93001. 

V 

Subj€ct : A representationagainst the draft Sen.. 
tar ity list of Xnspctors Published vide 
letterM under 3/F4o. ZI(34)/l0$T4/9l/ 
Pt..X/15263..302(A) dated 24-40-94. 

1- 

Vith due respect, I bcg to draw your kind 

at€ention to the following EtS 

3. 	 That, I have come accros the draft Sen 

ior ity list as referred above. In the said senior ity 

list a number of personh have been shown above my 

name, though their nameS were below to me in the 

seniority lists published in 'the year 1988 0  1990 

end 1993. In this connection, I. draw your attention 

that my seniority hat already been settled as per 

the prevailing rules and principle and none o the 

persons, whose. flames were show below to me in earlier 

seniority lists, have even raised any objection to 

that and hence the question of re.,fixation of senio 

rity position at this stage does not arise on 24.10,94 

the names at serial No. 47 to Xct 313. have been 
Shown above me without any juat and cognet raSo11 what- 

' soevr. 

3, 	 That, my seniority was settled as per the 
principles laid down in G.M. ?o, 9/11/55RP$ dated 

2211495 at Minstry of Hone affairs following the 
quote basis and that principle has been working 
Sati Sf ac. tor ily and m none have ever r i.scd anj obje 

ction again€ my seni,ori.ty poStion and hence the 

reixation of seniority is not as per law, 

Cont ... 

	 I 
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Ex.Ec9fltd . 

H 

4.6 	 That; the judgenent of other bench of 
• this Hoble Tribunal as has been mentioned in your 

• •ovementioned letter iE not applicable in my case 

I was not nade party in those cases. 

56 	 Thtove all, the instruction as 

laid dorn in the leter, No. 35014/2180tt(D) 

dated 7.2.86 issued the t4jnjGtr,y of Personnel, 

Public Grieances 	d' Pension4i Department of Per So 

nnel.. and Traini g has neither bee 	reVócked 

authority nor has been struct down by any Court or,  

• 	•. 	: Tribunal, and hence deviat.ion from the instruction 

as contained in the letter dated 7.2.86 does not 
• 	

. arise at all. 	•. 

6.. 	That, I was prooted to the post of 
• 	. 	. 	. Inspector agaist the substaintive Vacancy,  in the 

year 1985 •id cor&firnied iwtuz later Of,:  and accor 

dingly as per the lông 5ettled principles and instr 
• 	• uction to that e Uect my seniority was 3ettled and 

• 	. 	•.• 	.• 	• 	. cèrrct1y shown in the seniority list 1988, 1990 and 

the &eniority poSition j,not cori 

• 	'. ected 1  uy service carrier will 	2 fact &versily. 

Hence, $  I request your honour to take 

tzecassary, .tion to correct my seniority poSition 

in th.list published on 24.10.94 and I shall 
• • 	ever oblige. 	 .. 	 • 

• 	. 	• 	• 	• 	
• 	Yours faithfully, 

• 	. 	 . 	,. 	• 	,•-. 	• 

( L.t. Deb Purkayastha ) 

• •. . 	 • 	• 	: 	Inspector, $hillong. 
•• 

• 	• Dated- 	19..1i94,. 

' 

tv 

ILIPO 
mx 	• 
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CuroMs :AND C. EN TR AL Fii 	 : 

SHZNG 

	

C.t4, II(34)1/T1/91/pt.I/ 	Dateo 	27.4.95. 

To, 
The Assistant ¶Coflector of Central Excise, 

Central Zxcise DSio 

The Assistant Collector of CUtOfl$ 

(Perventve) 

 

Agartala Custoins(preventve) 

Division(At,L) The 

• 	 ALL).  

$ub : Re.fjsatjon of Seniority of 

spectors appointed before 1.3.86 

Regarcing. 

	

tT: 	
Oatnnrh -  ras.,L 

In continuation of this Office letter of 

even No. 15263302(A) dated 24.10.94 on the abQve sub-

ject and with a view to intplement the jucerneit of 

Hon 1 ble .A.T, Cejcu.ta on 0.A.140.925/92 the craft 

eniarity list prparod and circulated to all con.. 

caned is now being fthalised az, under :- 

20 	 some acfected promotee Inspectors hve 

contended that as a sjrnjjr case was Sub..judiced be 

fore the Hobje C.z,T, Guwhatj (0.A.No,141/92) to 

which some reprosentees are private respondents, 

their position in the seniority lst should not have 

been disturbea till th'finaj disposal ofthe case. 

Hocver, the HoribIe CoA.T,(Guwthatj) side their 

order d at- ed 30.7.92 on 0.A. No, 141/92 hav empowered 

Cant ...... 



- 

Cont4/Annxj 

This department to dispose of the representations 

of the applicants during the endency of the case, 

Hence, draft Seniority list extending the relief as 

reute b the aplicit ;as not incorrect or 

illegal. 

30 	 Xjain, srne of the Direct Recruit 

Insector& affected by the revision have contended 

that all the promotee Inspectors who h4xu joined 

the grade at a later date, though in the = sane 

year, should be regarded to have become available 

through later selection and hence he placed junior 

to them. AS has alrey been mentioned vide this 

Office letter dated 24.10.94 mentioned above, the 

underlining principle, af. per C,A.T'E Urder, foll-

owed in this regard was para 3 of Alinistry of per 

sonnel, D.O, & 9ensjon6 O.l.Nu, 33024/2/80-Estt(D) 

dated 7,2.86 which smnariiy, provides or rotation 

of Direct eruit and prornotee quota as per Kecruit 

ment uies for fixing enicrit anon Direct RecLllit 

and pronotee Off icers beconiri; available throujh 

sejctjon of the sante yc., irrespective of theiz 

date of joining. Hence the objections raised in 

this rejard is not correct, 

4. 	 Further, some of then promotee Inspectors 

who were first oramoted on 	hoc basis have conten 

ded that their seniority be fixed with reference  to 

the Year/Date they joined as Inspectors on -.hoc 

basis, subsequently promoted on regular basis. VPere 

as the condition of such ad-hoc promotion was that 

' I  

Cont 006* 
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Z such —hoc promotion will not confer on the 

Officers So promoted any claim for continued 

off icAation in the grade and the period of such 

ad-.hoc service will not count for Seniority confir 

mation orders qualifing service for further 

promotion. 

5. 	tastly, Some of the promotee Inspectors 

have contended that the Recruitment Year in their 

case should be the year they passed the Departmental 

examination(written exanination) for promotion to 

the grade of Inspector from lower grade and not tfle 

year they were actually promoted.The relevant in.- 
I 

struction in this regard has clearly stated that 

the Recruitment year of Officers promoted to higher 

• 

	

	 xth grade is the year in which the 

D.P.0 was held. 

In view of the above all the repreSent 

ations received against th Draft Seniority list 

have been considered carefully and X hereby disposed 

of and the Draft Seniority list is hereby made final 

without any further alterations. This will, however, 

the subject to the outcome of tfle SL? filed by the 

department before the Hon 'ble Supreme Court agg ain 

the judgemerit of the Hon 1 hle C.i.T, Calcutta in 

O.A. No. 925/92 and various other cases pending 

before the Hon 1 ble C,A.T Guuhatj in this issues 

All the concerned Inspectors working 

under your charge may be informed suitably. 

$d/...flhigibl* 
$çJJ' 	 ' 	 Deputy Collector (P & V) 

	

Qkb 	Customs & Central Excise : Shillong. 

Cont 



Aflntontd. 	. 

V 	 . 	
. 	C,WO.I1'4)1/T..I/91/Pt,i/946655O 	dt. 	27.4.95. 

Copy to : 

S' 	.K. V  Mitra, Under &ecreiy, Cot. 
V 	 •. 	 V . 	 j.stry of Finance, flepartment 

of Revenue, Contral Board of Cxc.be and 
Custorn, North Block, Nw Delhi. 

V 	 •. . 	
med1tjn.a Collector of Custone(.Pre 

V 	 V 

•V 	
ventive ) 	Office of th 	Additional Coll 

V 

V 	 ector of Cuthms(Preventive), New Checkon 
Road, Oppoto Poltc€ Gate, Impha1el. 

V 	 The ittCi1t(Jd1ci)Ct 
V 

• 	V 

V 	 V 	and Centr& 	Excise, Shillong. . 	V  

V 	

V 	 Shri N irnal Chandra Patra, Tntelligence 
Oicer.,Narcotics Control 	ureau,. 	Strn 

V 	 V 	 , Zonal Unit., 4/, Karaya Road,, 3rd Floor, 
Cajcutta17..  

V 	 . 	, 	5 	V  All other Cncerned i .nspectors on 
V 	 V 	 V 

deputation. 	
V 	

V 

• 	V 	6. V 	The 	SecretaZy, Group 'C • cu 
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